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The following Act of Parliament received the assent of the President
on the 4th December, 1992, and is hereby published for general informa-
tion:—

THE CONSTITUTION (SEVENTY-SECOND
AMENDMENT) ACT, 1992

[4th. December, 1992.]

An Act further to amend the Constitution of India.
BE it enacted by Parliament in the Forty-third Year of the Republic

of India as follows:—

1. (I) This Act may be called the Constitution (Seventy-second Amend-
ment) Act, 1992,

(2) It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint,

2. (I) In article 332 of the Constitution, after clause (3A), the follow-
ing clause shall be inserted, namely:—

"(3B) Notwithstanding anything contained in clause (3), until
(he re-adjustment, under article 170, takes' effect on the basis of the
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firs' census after the yerr 2000, of the number of beats in the Legis-
lative Assembly of the State of Tripura, the seals which shall be
reserved for the Scheduled Tribes in tlio Legislative Assembly shall
be, such number of seats as bears to the total number of scats, a
proportion not less than the number, as on the date of coming into
force of the Consll'uiion (Seventy-second Amendment) Act, 1992, of
members belonging to the Scheduled Tribes in the Legislative Assembly
in existence on the said date bears to the total number of seats in that
Assembly.".

(2) The amendment made 1.0 article 332 of ihc Constitution by sub-
section (1) shall not affect any representation in the Legislative Assembly
of the State of Tripura until the dissolution of the Legislative Assembly
ex.sting at the commencement of this Act.

K. L. MOHANPURIA,

Secy, to the Coin. 0/ India,
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